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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION No. 109 of 2022

IN THE MATTER OF

VIVEK KAMBOJ & ANR. ...APPLICANTS

VERSUS

UNION OF INDIA AND ORS.

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPLICANTS

That I am the Applicant No. 1 in the above titled application and

conversant with the facts and circumstances of the case and competent

to swear this affidavit.

That the above-titled Original Application was filed bringing to the

notice of the Hontle Tribunal dumping of municipal solid waste in

forest areas of Aravallis and discharging of leachate in surrounding

areas of Bandhwari landfill site in DisBict Gurugram, Haryana. It was

submitted that this action of dumping of waste and discharging

leachate is not only in violation of the Solid Waste Management Rules,

2016, Forest (Conservation) Act, 1980, Punjab Land Preservation Act,

1900 but also in violation of several directions including Order dated

07.04.2021 of this Hon'ble Tribunal passed in O.A. No. 415 of 2015,

O.A. No. 514 of 2018 and O.A. No. 506 of 2018. That this act of

dumping of waste and discharging leachate is also causing ineversible

damage to the ecology and environment of the Aravallis as well as

causing nuisance to the people living in the Bandhwari village.
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ATTESTED

w

...RESPONDENTS

I, Vivek Kamboj, S/o Y. P. Kamboj, aged about 51 years, R/o C-579, Sushant

Lok-I, Gurugram, Haryana, presenUy at New Delhi, do hereby solemnly

affirm and declare as under:
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3. That the Applicants have earlier filed tA No. 757 of 2OZ3 dated

29.09.2023 (Page 361) and an Additional Affidavit dated 06.11.2023

(Page 427) highlighting the mismanagement of waste at Bandhwari

landfill leading of leachate discharge into the Aravallis, incidents of fire

at the site, encroaching upon forest land, leading to damage to the

environment.

That vide Order dated f9.72.?023, this Honble Tribunal had recorded

the lackadaisical approach of the authorities in handling the issue at

hand. The Hontle Tribunal had recorded:

" 2. Prima facie, we are satisfid that therc is gtoss

nqlat on the part of the authorities
@nemed and they arc consistendy and
@ntinuoudy @mmilting an offene by
violating prcvisions of fulid Waste

Management Ruls, 2076 (hercinafrer refetd
to as'SWItt Rul6, 2076? r@d with tution ts
of Envircnment (Protetion) AcO 79g6
(hereinafrer referrd to as 'EP Act, 1986). Under

kctions 16 and 1Z where offences are committed by

hmpanies or Government Depaftrnenq person In-
charge are responsible for conduct of business of
company, in case of Companies or head of
Department in case of Government Department, is

demed to be guilty of committing offence under

Section 15.

3. Thereforq we are pima facie satisfied that now

time has ripened where stern action is warranted and

this fibunal should direct for prosecution of the

concerned officials for committing offence under

Section 15 of EP Act, 1986."

That despite such observation by this Honble Tribunal, the authorities

have failed to fulfil their obligations and gross violation of the laws is

still continuing in managing waste at the Bandhwari landfill.
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That since the last hearing of this matter by this Honue Tribunal,

further mismanagement of waste has taken place at the landfill, which

the Applicant will point out through this Addttional Affidavit.

That in order to ensure that the waste load at Bandhwari landfill is

rcduced, the authorities are dumping waste around the village and

near human habitations. The authorities have conUnued to dump

waste oubide Bandhwari landfill at the following locations:

a) At revenue raasta which connecb the Gurgaon-Faridabad

road to the Aravalli forest;

b) On land adjacent to Made Easy School;

c) Near Sainik Colony;

d) In tributaries of Dhuleti Nallah, originating in Bandhwari;

e) On forest land in the Aravalli.

Dumpino of waste on revenue raasta

8. The authoriUes have illegally encroached upon revenue raasta that

runs parallel to Bandhwari landfill. The revenue road connects the

Gurgaon-Faridabad road to the Aravalli forest and is used by the Forest

Departnent to access the forest. Encroadrment upon this land has

stopped access into the Aravalli forest.

Copy of Google Earth imagery showing the exact location of

encroachments is annexed herewith as ANNEXURE A-1.

Dumpinq of waste on land adiacent to Made Easv School

9 That land adjacent to Made Easy School is being used to dump waste,

causing nuisance to the students and staff at the school. In this regard.

the CEO of Made Easy School has written an email to the District
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dumped at the land adjacent to Made Easy School and requested for

action to be taken in this regard.

Copy of the email dated 04.02.2024 written by CEO of Made Easy

School to the District Collector, Gurugram is annexed herewith as

AN]IEXURE A-2.

Copy of photographs of dumping of waste on land adjacent to Made

Easy School is annexed herewith as ANNEXURE A-3,

Dumoino of waste near Sainik Cotonv

10. That such open dumping of waste from Bandhwari landfill is also taking

place near Sainik Colony. Emails have also been sent to the authorities

in this regard, for taking strict action.

Copy of the email dated 18.02.2024 written by a resident of Faridabad

to the authorities is annexed herewith as AIIIIEXURE A-4.

Copy of photographs of dumping of waste in Sainik Colony is annexed

herewith as AI{NEXURE A-S.

11. That members of the organisation 'Save Aravalli Trust, also posted on

Twitter regarding dumping of waste near Gate No. 3 of Sainik Colony,

along with a video of the waste dump.

Copy of scre€nshot taken from Twitter is annexed herewith as

ANNEXURE A.5.

Dumoino of waste in feeder tributaries of Dhuleti llallah

12. That authorities are dumping waste in seasonal water bodies and

creeks in the Mllage Bandhwari. These water bodies are feeder

bibutaries of Dhuleti Nallah which originate in Bandhwari and merge

into Kosht- Badshahpur Nallah at Ghata. The sbeams are being filled

with mixed waste from Bandhwari landfill and levelled to the ground.

By dumping waste unscientiflcally and burying it under soil, pollution

is caused to the soll and groundwater in the area.
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Copy of photographs showing water bodies filled with mixed waste is

annexed herewith as ANI{EXURE A-2,

Dumpino of waste on Aravalli forest land

13. That waste dumping is also taking place in forest land of Aravallis. A

Forest Offence Report dated 03.0f.2024 was filed for cutting down of

45 trees in the Aravallis. These trees were olt down for dumping of

waste in the land. .+

Copy of Forest Offence Report dated O3.O7.ZOZ4 is annexed herewith

as AflNEXURE A-8.

14. It is pertinent to note that the Applicants had underlined the fact that

forest land is being used for dumping of waste in IA No. 757 of 2023,

wherein Forest Offence Reports datd O7.O1.2O2Z and 2t.O9.2022

were annexed which showed that forest land admeasuring 3222 sq m

has been encroached upon.

15. That the authorities, including Respondent No. 10 (principal Chief

Conservator of Forest, State of Haryana) had not taken any action in

this regard at that Ume.

16. I say that the facts stated in this Affidavit are hue and correct, no part

of it is false and nothing material has been concealed therefiom.

I the above-named deponent, do hereby verify that the contents of the

above Affidavit are true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed therefrom.

of February, 2022.

r]|{r]i
EiLt(
I A7lt1R.g tto.

765

D 9899422266

aY

ATTESTE

fffip
OFGOW

HKSG

2 1 FEB 2021,

ArrI-;'TED

Noren4f;ueurc

DEPONENT

DEPONENT
w

w

515



516
Annexure A-1



517
Annexure A-2



Photographs showing dumping of waste on pand adjacent to Made Easy School 

 

 

518 Annexure A-3



519
Annexure A-4



Photographs showing waste dump near Sainik Colony 
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Photographs showing creeks/ water bodies being filled with mixed waste 
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